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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 73/2025
IN
ORIGINAL APPLICATION NO. 773/2022

RAJESH PAREEK

...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS.
...RESPONDENT(s)

WITH
E.A.NO. 67/2025
IN
ORIGINAL APPLICATION NO. 840/2022

DR SANJAY KULSHRESTHRA
...APPLICANT

VERSUS

URBAN DEVELOPMENT DEPARTMENT & ORS.
...RESPONDENT(S)

ADDITIONAL AFFIDAVIT __ BY THE MUNICIPAL

COMMISSIONER, MUNICIPAL CORPORATION, AGRA IN

COMPLIANCE OF THE ORDER(s) DATED 22.12.2025 AND i

17.03.2026 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, SANTOSH KUMAR VAISH, aged about 56 years, S/o Seth Ji Vaish,
currently posted as Municipal Commissioner, Municipal Corporation,

Agra, State of U.P., do hereby solemnly state and affirm as under:

(} Scanned with OKEN Scanner
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1. That I, the Deponent, am well conversant with the facts and
circumstances of the present case and am competent to swear this

affidavit.

2. That the present M.A. and the E.A. have been registered for ensuring
compliance of direction contained in the common order by the
Hon’ble Tribunal vide order dated 24.04.2024 passed in OA No.
840/2022 concerning Agra and OA No. 773/202 concerning Mathura

and Vrindavan.

3. That the Hon’ble Tribunal vide final order dated 24.04.2024 has
imposed Environmental Compensation of Rs.58,39,20,000/- on the
Agra Nagar Nigam (hereinafter referred to as “ANN”). It has been
further directed by the Hon’ble Tribunal that the EC imposed on
ANN shall be used for the remediation/ rejuvenation/
restoration of environment in Agra region on the basis of
the rejuvenation plan prepared by the Joint Committee
comprising of CPCB, UPPCB and concerned District
Magistrates. The operative part of the order dated 24.04.2024 is

stated herein below:
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“...386. In the light of the above discussions, OAs - I and II are
partly allowed with the following directions:

(1) Agra Nagar Nigam is liable to pay environmental
compensation of Rs.58,39,20,000/- and shall deposit
the same with UPPCB within 3 months from today.

(it) XXX

(ii1) XXX

(iv) It shall be open to the concerned Nagar Nigams to realise
amount of environmental compensation from working
agencies of STPs proportionately in accordance with law and
after following such procedure as prescribed in law.

(v) XXX

(vi) The amount of environmental compensation shall
be used for remediation/rejuvenation/restoration of
environment in the Agra, Mathura and Vrindavan
region on the basis of a rejuvenation plan which shall
be prepared jointly by a Joint Committee comprising
of CPCB, UPPCB and concerned District Magistrates.

(vi)) XXX...”
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4. That in compliance of the directions issued by the Hon’ble Tribunal
in the Original Application and in the present M.A. and the E.A. vide
order dated 17.03.2026, the remedial action as well as time bound
action plan for the deposition of the EC of Rs. 58,39,20,000/- is as

follow:

TIME-BOUND PLAN IS AS FOLLOWS:

MEETING/DELIBERATION OF THE JOINT COMMITTEE
FORMED BY THE HONBLE TRIBUNAL VIDE ORDER

DATED 24.04.2024 (PARA 2386 (iv)):

5. That as per the directions of the Hon’ble Tribunal vide order dated
24.04.2024, a joint committee was formed and a meeting under the
chairmanship of District Magistrate, Agra was held on 11.01.2025.
During the meeting, it was observed that the said STPs are not
meeting the prescribed norms as per design parameters prescribed in
the order dated 30.04.2019 passed in OA No. 1069/2018 Nitin
Shankar Deshpande vs Uol & Others. Therefore, the Joint

Committee was of the view that rejuvenation of the oldest
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and largest 78 MLD STP at Dhandhupura is technically
viable.

A copy of the MOM dated 11.01.2025 is annexed herewith and
marked as ANNEXURE-1.

A copy of the order dated 30.04.2019 is annexed herewith and

marked as ANNEXURE-2.

PREPARATION OF THE DETAILED PROJECT REPORT
DPR

. That U.P. Jal Nigam (Urban) as per the directions of the Joint
Committee has prepared the rejuvenation plan. In the Rejuvenation
plan, the U.P. Jal Nigam has clearly stated that the parameters
prescribed in OA 1069/2018 Nitin Shankar Deshpande vs Uol &
Other NGT order passed on 30.04.2019 can be achieved through SBR
technology and has proposed the demolishing of the existing 78 MLD
STP and setting up of a new 100 MLD STP with SBR technology.
Total estimated cost of the works proposed is amounting to
Rs. 173.71 Cr.

A copy of the rejuvenation plan by UP Jal Nigam is annexed herewith

and marked as ANNEXURE-3.
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7. That, hence, the DPR for the 100 MLD STP has been prepared and
sent for financial sanction and technical sanction approval under
AMRUT 2.0 to the Urban Development Department, State of UP by
Municipal Commissioner, Agra Nagar Nigam vide letter dated
30.12.2025.

A copy of letter dated 30.12.2025 is annexed herewith and marked as

ANNEXURE-4.

STATE LEVEL TECHNICAL COMMITTEE (SLTC)

8. That the said DPR for construction of 100 MLD STP having the total
estimated cost of the works proposed amounting to Rs. 173.71 Cr was
taken up for consideration in the 43 State Level Technical
Committee (SLTC) meeting dated 12.05.2026 under the
chairmanship of the Principal Secretary, Urban Development
Department, U.P. Wherein, it was directed that clarification shall be
obtained from the concerned officials i.e. DM; Municipal
Commissioner; and the UPPCB, as to whether, upon approval of the
aforesaid proposal, 100% compliance with the orders of the Hon'ble
Tribunal would be ensured. The proposal shall be placed before the

next meeting of the SLTC for further considerations
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A copy of the 434 SLTC MOM dated 12.05.2026 is annexed herewith

and marked as ANNEXURE-5.

9. That in light of the above directions by the SLTC, a meeting dated

22.05.2026 was held with the above- mentioned authorities. That

during the meeting, the committee observed as follows:

1.

11.

The Committee noted that the rejuvenation plan has been
prepared and the DPR for the 100 MLD STP (SBR Technology)
at Dhandhupura under AMRUT 2.0 would facilitate compliance
with the directions of this Hon'ble Tribunal vide order dated
24.04.2024 (Para 386 (i) and (iv)). However, complete
compliance would remain pending until the Environmental
Compensation is deposited with UPPCB by Agra Nagar Nigam.

Municipal Commissioner Agra expressed inability to pay Rs
58.39 Crores immediately due to funds constraints. The
committee is however of the view that if the amount of
environmental compensation imposed by Hon'ble NGT is given
as grant or interest free loan to Agra Nagar Nigam by State
Govt., which shall then be deposited to UPPCB by Agra Nagar

Nigam, the order of Hon'ble NGT will be 100% complied.
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A copy of the MOM dated 22.05.2026 is annexed herewith and

marked as ANNEXURE-6.

That subsequent to the above meeting, the proposal for the
construction of 100 MLD STP was presented again before the SLTC
during the 44t SLTC meeting dated 23.05.2026 headed by the
Principal Secretary, Urban Development Department, U.P. During
the meeting, the proposal was considered, while taking under
consideration the recommendations provided by the concerned
authorities, the Committee, upon such due consideration,
accorded its approval thereto.

A copy of the 44% SLTC MOM is annexed herewith and marked as

ANNEXURE-7.

That, subsequent to the approval of the SLTC, the DPR was submitted
to the SHPSC (State Level High Powered Steering Committee), which
granted its approval in its meeting dated 09.06.2026.

A copy of the MOM dated 09.06.2026 by SHPSC is annexed herewith

and marked as ANNEXURE-S8.
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TIMELINE

12.That the project of construction of 100 MLD STP has been sanctioned
by the State Authorities as Rejuvenation Plan. The fund for the
sanctioned project will be made available immediately to the
Municipal Corporation after getting due approvals from the Central
Government (Head of AMRUT 2.0) and the Finance Department of

the State.

13.That the above- mentioned process requires approximately 16
Weeks. Immediately thereafter, the Environmental Compensation
imposed upon the ANN will be deposited in the account of the UPPCB
at the outset. Therefore, it is most humbly prayed that the ANN may
be granted 4 months to enable the Corporation to ensure compliance
with the directions issued by this Hon’ble Tribunal and deposit the

said EC amount in the account of the UPPCB.

14.That it is humbly submitted that in compliance of the directions
issued by the Hon’ble Tribunal vide final order dated 24.04.2024,as a
remedial and restorative action, the EC of Rs. 58,39,20,000/-

imposed by the Hon’ble Tribunal shall be used for the construction of
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_’:a/

the new 100 MLD STP at Dhandhupura with design parameters as

per new norms of NGT.

15.That, therefore, it is most humbly pfayed:

1. 16 weeks time only may be granted to the Agra Nagar Nigam to
ensure compliance with the directions of this Hon’ble Tribunal
vide order dated 24.04.2024 in Para 386 (i) wherein the EC
amount of Rs. 58,39,20,000/- shall be deposited with the
UPPCB.

ii. Pass such other and further orders as may be deemed just and

proper in the facts and circumstances of the case.

16.Hence, the present affidavit is being filed for the kind consideration

and perusal of this Hon’ble Tribunal.'

17.1 state that everything stated above has been stated by me in my

official capacity on and derived from the official records and I state

b

DEPONENT

that nothing material has been concealed therefrom.
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VERIFICATION

Verified at AGRA on this o7th day of JULY, 2026, that the contents of
the above affidavit from paragraphs 1 to 17 are believed to be true and
correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

-
DEPONENT
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3 1 O ANNEXURE-1

Minutes of Meeting (MoM)
of
Joint committee meeting held on 11.01.2025, in compliance of order dated
24.04.2024 of Hon’ble NGT , New Delhi in the matter of OA No-840/2022:
Dr. Sanjay Kulshresthra Vs Govt. of Uttar Pradesh.

Hon’ble NGT vide order dated: 24.02.2024 constituted Joint Committees
comprising of CPCB, UPPCB and concerned District Magistrates of Agra,
Mathura and Vrindavan. Accordingly, a Joint Committee meeting chaired by
DM, Agra was held on 11.01.2025 comprising following committee members :-

1. Mr. Aravind Mallappa Bangari, District Magistrate, Agra

2. Mr. Ankur Tiwary, Sci.-E & In-charge CPCB, PO Agra

3. Dr. Vishwanath Sharma, Regional Officer. UPPCB, Agra

Also, Mr. Swantantra Singh, Executive engineer, Construction Division IInd,
UPJN(Urban), Agra and R. P. Singh, Project Manager, Yamuna Pollution
Control Unit, UPJN(Rural) were present in the meeting as representative of
UPJN(Urban) and UPJN(Rural) to assist the joint committee and apprise about
the details of STPs etc. of Agra.

During the Joint Committee meeting, the following deliberations were held:-

T a1 1 T 1 T 1 m a4 n"na A~~~ a4 1

e para no. 386(1): “Agra Nagar Nigam is liable to pay environmental
compensation of Rs.58,39,20,000/- and shall deposit the same with
UPPCB within 3 months from today.”

e para no. 386 (iv): “The amount of environmental compensation shall be
used for remediation/rejuvenation/restoration of environment in the
Agra, Mathura and Vrindavan region on the basis of a rejuvenation plan
which shall be prepared jointly by a Joint Committee comprising of
CPCB, UPPCB and concerned District Magistrates”. A rejuvenation
plan for the remediation/rejuvenation/restoration of environment need to
be prepared by joint committee to utilize the above environmental
compensation.

2. Above Environmental compensation has been imposed in OA No. 840/2022
vide Hon’ble NGT’s order dated 24.04.2024 based on following three
criteria :-

A.Gap in treatment facilities : At present the total drain discharge of Agra is
286 MLD but sewage treatment facilities in Agra-is only 220.75 MLD.
B.Gap in utilisation of STPs : Against installed capacity of 2 5 MLD
sewage treatment facility, only 175 MLD of sewage is recei at STPs
for treatment.

Page 1
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C.STPs not meeting design parameters as per new norms of Hon’ble NGT
order dated 30.04.2019 passed in Nitin Shankar Deshpande vs Uol &
Other. The above order states that the designed parameters of STP shall
be BOD<10 mg/l, TSS<20 mg/l and COD<50 mg/I.

3. The representative of UPJN(Urban) and UPJN(Rural), Agra informed that to
overcome the gap in treatment facilities, project under Namami Gange has
been sanctioned. After completion of this project, the treatment facility will
reach upto 398.35 MLD, which will cater to more than appx. 98% of sewage
treatment requirement of projected population of Agra in year 2035,

Sewage S : Balance
. _— anctioned treatment
A generation Existing sewage facility under Treatment
(In year treatment facility Namami Gange Facility
2035) required
177.60 MLD (166.00
406 MLD 220.75 MLD (STP) MLD STP+11.60 7.65 MLD
MLD DSTP)
Total = 398.35 MLD

Also, to comply with design parameters as per new norms of NGT order dated
30.04.2019 passed in Nitin Shankar Deshpande vs Uol & Other, all new under
construction STPs and DSTPs approved under Namami Gange projects are as
per these norms only. As all old STPs were commissioned before 2019, they are

Further, as per para no. 338 of Hon’ble NGT order dt. 24.04.2024, the Joint
Committee Report dated 24.02.2023 shows that treated water of following STPs
is being discharged in River Yamuna and rest is being used for irrigation
purposes:

SI. No. Details of STP Capacity/Quantity
1 Boodhi Ka Nagla 2.25 MLD
2 Pilakhar, shahadara, Nunhai 10 MLD
| 4 | Kalindi Vihar Agra | 4.5 MLD |

4. In view of above, as per Hon’ble NGT order dt. 24.04.2024, STPs whose
treated effluent reaching Yamuna are 2.25, 78, 10 and 4.5 MLD and EC
is also imposed on only these STPs. Since, the 2.25, 10 and 4.5 MLD
STPs are very small and after construction of STPs under Namami
Gange, their utilisation will further decrease. Therefore, the Joint
Committee is of the view that it is fgasible to rejuvenate oldest largest

GM office/E/Project manager/2022/work/PM Letters 2025 Page 2
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78 MLD STP at Dhandhupura due to following reasons, as stated by
UPJN:
i. It is about to complete its design life of 30 years.

ii. It is a large STP which is about 35% of present sewage treatment
facility of 220.75 MLD.

iii. It is constructed with UASB and polishing pond technology. The
present area of STP is around 1.25 Lac sqm. With latest technology
such as SBR etc., this area may be reduced to 30000 sqm and
remaining area can be used for the other public facilities.

iv. After rejuvenation the discharge of STP will be meeting the new
norms, which will be beneficial for environment and rejuvenation of
Yamuna river.

Therefore, it is proposed that the amount of environmental compensation shall
be used for rejuvenation of 78 MLD STP at Dhandhupura with design
parameters as per new norms of NGT order dated 30.04.2019, passed in Nitin
Shankar Deshpande vs Uol & Other. The rejuvenation plan of 78 MLD STP at
Dhandhupura shall be prepared by UPJN, Agra. The rejuvenation plan shall be
“submitted before 28.02.2025.

b Q=

(RP Singh) (Swatantra Singh)
Project Manager Executive Engineer
Yamuna Pollution Control Unit Construction Division IInd
UP Jal Nigam (Rural), Agra UP Jal Nigam (Urban), Agra

(Dr. Vishwanath Sharma) (Ank )
Regional Officer _SCI-'E In-charge
UPPCB, Agra Project Office, CPCB Agra

(Aravind Mallappa Bangari)
District Magistrate
Agra

GM office/E/Project manager/2022/work/PM Letters 2025
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ANNEXURE-2

Item No. 04 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1069/2018
(M.A. No. 1792/2018, M.A. No. 1793/2018, I.A. No. 150/2019 & I.A.
No. 151/2019)

Nitin Shankar Deshpande Applicant(s)

Versus

Union of India &Ors. Respondent(s)

Date of hearing: 30.04.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Ms. Ekta Sikri and Ms. K. Gayatri, Advocates

For Respondent (s): Mr. Rajkumar, Advocate for CPCB
Mr. Gigi C. George, Advocate for MOEF&CC
Mr. Dhruv Mehta, Sr. Advocate with Mr. Ashish
Wad and Mr. Sidharth Mahajan, Advocates

ORDER

The issue for consideration is effluent discharge standards for STPs
as laid down vide Notification dated 13.10.2017 by way of
Environment (Protection) Amendment Rules, 2017 against Serial No.

105 of Schedule-I to the Environment (Protection) Rules, 1986.

Vide order dated 21.12.2018, this Tribunal noted that untreated or

partially treated sewage is a major source of pollution in the country.
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The Hon’ble Supreme Court in the case of Paryavaran Suraksha

Samiti & Anr. Vs. Union of India & Ors.! directed taking of steps so
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that huge gap in sewage generated and treated is bridged.

3. The Tribunal also noted that the proposed standards as per Draft
Notification dated 24.11.2015 issued by Ministry of Environment,
Forest & Climate Change (MoEF & CC) are sought to be diluted by

the impugned Notification as follows:

4. The Tribunal also noted that the relaxed standards will deteriorate

the water quality and degrade the environment and be a retrograde

Sr. Parameters old Draft MoEF& CC
No. Norms Norms Notification
1986 Nov., 15 October 2017

1. Biochemical <30 <10 <30 and <20
Oxygen Demand |
(BOD) (mg/1) (metro cities)

2. Chemical <250 50 No limit
Oxygen Demand
(COD) (mg/])

3. Total Suspended | <100 <20 <100 and <50
Solids (TSS) (metro cities)
(mg/1)

4. Total Nitrogen <100 <10 No limit
(mg/])

5. Ammonical <50 <5 No limit
Nitrogen (mg/1)

6. Total No limit No limit No limit
Phosphorus
(mg/1)

7. Fecal Coliform No limit <100 <1000
MPN/ 100 ml

1(2017) 5 SCC 326
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step. The dilution will also affect the human life and the water quality

of the rivers.

Accordingly, the Tribunal constituted an Expert Committee
comprising the nominees from IIT Kanpur, IIT Roorkee, NEERI and
CPCB which was to give its report after examining the best available
technologies and best practices and after referring to the Experts
study on the subject particularly CPCB Report on “River Stretches for
Restoration of Water Quality, 2014-15” and the order of this Tribunal
on the subject of polluted river stretches dated 20.09.2018 in Original
Application No. 673/2018 in the matter of News item published in
“The Hindu” authored by Shri Jacob Koshy titled “More river stretches
are now critically polluted : CPCB”. The Tribunal also directed stay of
operation of the impugned Notification and application of pre-revised

standards till further orders.

Accordingly, report has been received from CPCB vide e-mail dated
30.04.2019 forwarding the Expert Committee report. The report
noted the current status of water quality of rivers which flows in India
and the fact that 351 river stretches out of 323 rivers were polluted.
There was need for revised standards for BOD and COD with a view
to protect the water quality of the rivers/streams. There was also a
need for revised standards for TSS, for Nitrogen (Ammonia & Nitrates)

and Phosphorus and for Fecal Coliform.
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The Committee while discussing the need for revised the Standards
for BOD and COD observed that:

“Inclusion of COD in sewage discharge certainly offers
advantages in terms of early diagnosis on functioning of STPs
and thus helps in resorting immediate measures/ corrective
actions. This is because analysis of COD is completed within
5 Hours as against 5 days at 20°c or 3 days at 27°C for BOD
(Sawyer & Mccarty, V. Edition). Moreover, if Government
wishes to regulate STPs across the county through online
monitoring system in future, inclusion of COD in Discharge
Standards will prove beneficial for the reason that COD
sensors are quite reliable and readily available in Indian
market, however the same is not the case with BOD sensors.
Thus, from regulatory point of view also, COD is an important
parameter and needs to be included in sewage Discharge

Standards.”

While discussing the need for revised standards for TSS the
Committee has observed that:

“ The Microbial quality of wastewater could be linked with
the TSS concentration. The larger the Suspended solids, the
larger shall be the presence of bacteria, protozoa and viruses.
High TSS wastewater cannot be easily disinfected, as the
suspended particles “hide” these microorganisms and also

react with chemical disinfectants.”

Further the committee observed:

“A well designed and operated conventional sewage
treatment system such as activated sludge process can meet
20 mg/ L effluent TSS discharge standards. Many STPs bases
on secondary wastewater treatment all over the globe are
able to achieve 10-20mg/L. TSS without any tertiary

treatment.”
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Further with regard to the need for revised standard for Nitrogen
(Ammonia & Nitrates) and Phosphorus it has been elaborated by
Committee that:

“Nitrogen and phosphorus in all forms are major rate limiting
elements essential for the growth of alage and other
vegetation in water bodies leading to a state -called
eutorphication. The greenish color water with large vegetation
growth is common sight for not only lakes and ponds but also
slow moving rivers.

Eutrophication arises from the oversupply of nutrients (N &
P), which leads to overgrowth of plants and alage.
Degradation of dead alage and plants by microbes consumes
dissoloved oxygen in the water, thereby creating the state of
hypoxie.

Eutrophication leads to many problems related to water
quality:

e Large Dissolved oxygen variation leads to fish kills

e Filling the water body with dead algae and other
vegetation.

e Decomposition of dead algae and vegetation at the
bottom causing oxygen depletion and further release of
nutrient.

e Release of algal toxins and odors causing substances
make the water unsuitable for human and animal

consumption.”

The Committee has also observed that:

Due to the absence of dilution and worsening of our rivers
and lakes, it is necessary to move towards nutrients (nitrogen

and phosphorus) regulations in water bodies.
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The Committee while discussing the revised standards for Fecal
Coliforms observed:

“As per "Houses and Household Amenities, Latrine Facility,
Census of India - 2011, Registrar General and Commissioner,
India” available at http:/ / censusindia.gov.in/
201 Icensus/hlo/ Data sheet/ India / Latrine. Pdf; Out of 7.9
Crores Urban Households (UHH), nearly 1.7 Crores UHH (i.e.
20 %) lacks adequate sanitation. At the same time more than
5 lakhs villages in the country are now open defecation free
(ODF) (https:// sbm.gov.in/sbmdashboard / ODF.aspx.)
Although rural parts are covered through sanitary toilets,
effluent from septic tanks from newly built 9.2 crores toilets
across the country is unavoidable. This may pose very high
health risk owing to the fact that "Sanitation" including
collection, conveyance and treatment is either absent or
inadequate in such areas. Relaxing FC pose risk to
downstream cities/town/villages that rely on drinking
water source on same water body in case of rivers. It
appears quite reasonable to say that FC Standards be
prescribed to 100 MPN/100 ml. considering its impact
on human health in general and readiness of Indian
wastewater sector to handle the same (Recommended
value of FC in CPHEEO Manual, 2013 is MPS230/100
ml.). (emphasis added)

Hence, CPHEEOQO 2013 recommended the following guidelines
for treated sewage discharge into surface water which after

some travel may join a drinking water source to be used

as source of supply for drinking water as given in
following Table 5.20

Table 5.20 Recommended Guidelines for Treated Sewage if
Discharged into Surface Water to be used as source of

Drinking Water.
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Parameter MOoEF Standards (A) | Recommended
Values

BOD, mg/L 30 Less than 10

SS, mg/L 100 Less than 10

TN, mg/L 100 Less than 10

Dissolved P, | 5 Less than 2

mg/L

Faecal Not specified Less than 230

Coliforms,

MPN/ 100 mL

(A) General Standards, Environmental Protection Rule, 1986

& as authorized by PCB

e In order to achieve the above values, the treatment process
would need to be designed for nutrient removal in addition to
the conventional BOD and SS removal. It has also been
reported that if the nutrients were removed to the levels
mentioned in Table 3.20, then the amount of chlorine

required for disinfection would be less at about 5 mg/ L

Considering aforementioned analysis, the Chairman CPCB

directed all State Pollution Control Boards to make it

mandatory for local bodies to set up sewerage systems for

treatment and disposal of sewage to meet the prescribed
standards ie., pH 6.5-9, BOD (mqg/L): Not more than 10, COD
(mg/L ): Not more than 50, TSS (mg/L) : Not more than 20,
NH4-N (mg/L): Not more than 5, N-total (mg/L) Not more than
10 ,Fecal Coliforms (MPN/100 ml) Less than 230. The

details are provided in Annexure 1.”

The report further mentions that the stringent standards in terms of

Draft Notification dated 24.11.2015 are not only economically viable
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and technically feasible, the cost will not be significantly high. In this
regard, it was observed:

“7.0 ECONOMIC VIABILITY & RESOURCE POSITION

1. For Nitrification (Conversion of ammonia to nitrate), 20-30%
larger aeration tanks are required with additional 40-50 %
aeration demand. The Total capital and O&M cost of the
system increases by 10-20 & 5-10 % respectively.

2. For further removal of nitrate from wastewater,
denitrification (conversion of nitrate to Nitrogen gas) is needed
by additional anoxic tank in the system. The capital cost
further increases by 5-10 %. Nevertheless, denitrification gives

25 % oxygen credit which reduces 25 % aeration requirement.

3. Finally, overall capital and operational cost implications for
achieving standards for metropolitan and class-I cities shall
be 20-30 %.

4. Typical total unit costs for wastewater treatment based on
experience gained in Western Europe and the USA is
presented in Figure XX (WHO/ UNEP 1997), The total unit cost
for secondary treatment (BOD < 20-30 mg/L, & TSS < 50-100
mg/L) varies between 1.5-2.0 US$/m3, while for tertiary
treatment (BOD, TSS & TN < 10 mg/L) it is 2.0-2.5 US$/m3.
The additional burden is approximately 25-33 % which

matches with Indian experience as well

5. In recent years, many STPs are constructed based on
effluent BOD, TSS & TN < 10 mg/L) and all the well operated
and maintained STPs are providing the desired effluent
quality. Some of these STPs are monitored by UT Roorkee in
recent years under several research projects and NGT reports.
The performance evaluation results for 20 MGD Nilothi STP, 20
MLD Pappan Kalan STP, 15 MLD Delhi Gate STP and 5 MGD
Kapashera STP of Delhi submitted to NGT alongwith 3.0 MID
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STP, Rishikesh, 1 MGD STP, Delhi, 27 MGD STP, Haridwar
etc., monitored under various research projects is attached as

Annexure 3.

6. CPCB has also conducted study on technological
achievability of proposed standards. Delhi Jal Board has
installed and commissioned 04 STPs on advanced treatment

technology along with coliform reduction facilities.

7. In addition, the following STPs all over India are producing
the desired quality: 1.5 MLD STP, Cubbon Park, Bangalore,
2.0 MLD STP, Pahalgam, 3.5 MLD STP, Tapovan, Rishikesh,
4.0 MLD STP, IIT' Madras, 12.5 MLD STP, Tonca, Goa, 15.0
MLD STP, Gorakhpur, 17.3 MLD STP, Zirakpur, Punjab, 18
MLD STP, Sarai, Haridwar, 20.0 MLD STP, Hyderabad, 20.0
MLD Sangvi, Pune, 30 MLD STP, Hyderabad, 37.5 MLD STP,
UP Housing Board, Lucknow, 40.0 MLD Kharadi, Pune, 40.0
MLD STP, Hubbali, Karnataka, 45 MLD STP, Mundhwa, Pune,
50 MLD STP Kalamboli, Navi Mumbai, 54 MLD STP, Noida,
55.0 MLD, Singanpure, Surat, 56 MLD STP, Indirapuram,
Ghaziabad, 68.0 MLD STP, Dehradun, 100 MLD STP, Vashi
Navi Mumbai, 130 MLD STP, Nagpur, 137 MLD STP, Greater
Noida, 245 MLD STP Indore, etc.

8. In practical experience with actual tendered cost, the
experience has been quite differing. Many tenders based on
old and less stringent quality standards have been awarded
at much higher per MLD cost as compared to STPs having
more stringent standards. Plus on a long term basis, new
technologies have lower life cycle costs. Other factors which
are encouraging most corporations and contractors to adopt
new technologies are more compact designs, less land
requirement, less construction time, better material of
construction, less maintenance cost, automation and less
dependency on expensive trained manpower to operate plants

in remote locations.”
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9. Accordingly, the Committee further observed that:

“e The new stringent standards are devised considering the
deterioration condition of water bodies and unavailability of
adequate dilution water in our water bodies. If not stringent
quality standards are not implemented then in the coming
future with more population burden on rivers, situation will
further deteriorate.

e The greatest benefit of these standards is to achieve all
purpose non-portable reuse quality effluent. Each STP is to
be treated as a source of water for reuse and recycling,
helping in mitigating drought/climate change in the country.
It will also reduce exploitation of groundwater reserves and
dependency on rainfall which has become quite
unpredictable in the past few years. Climate change is a
reality that should be addressed and adopted for in the
coming future. It will go a long way in reducing agricultural
dependency on bore well water.

e [f treatment of wastewater is not carried out with intention
of reuse and recycle expenditure on conveyance/long
distance transport of water/sewage will be much higher.
Even as on toady in many cities cost of conveyance of water
is much higher than the treatment of sewage to make it fit
for most uses including domestic uses. For example the cost
of transporting water from Narmada to fulfil water supply
needs of Indore city (approximately @ Rs. 20/cum) is much

higher than the cost of treating sewage to tertiary level.”

In view of above and severity of depletion of aquatic resources vis-a-
vis the financial aspects related to conveyance and treatment of
water/sewage the committee recommended that the effluent

discharge for STPs to be as follows:

10
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SL

No.

Industry

Parameter

S

Standards

(Applicable to all mode of disposal)

Sewage
Treat-
ment
Plants
(STPs)

4

Mega and | Class I| Others

Metropolitan | Cities

Cities

Deep
Marine
Outfall

pH

5.5-9.0 5.5-9.0 5.5-9.0

5.5-9.0

Bio-
Chemical
Oxygen
Demand

(BOD)

10 20 30

30

Total
Suspende
d Solids
(TSS)

20 30 50

50

Chemical
Oxygen
Demand

(COD)

50 100 150

150

Nitrogen-
Total

10 15 -

Phosphor
us-Total(
For
Discharge
into
Ponds,
Lakes)

1.0 1.0 1.0

Fecal
Coliform
(FC) (Most
Probable

Desireab

le-1000

Desireab
le-230

Permissi

Desireable-
100
Permissi
ble-

Permissible-

Desirable-
1000

Permissibl

11
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Number 230 ble-1000 | 10,000 e-10,000
per 100
mililiter,
MPN/ 100

ml

Note:

(i) Mega-Metropolitan Cities have population more than 1 crore,
Metropolitan Cities-Population more than 10 Lakhs and Class-1
Population more than 1 Lakh.

(ii) All value in mg/1 except for pH and Fecal Coliform.

(iii) These standards will be applicable for discharge into water bodies
as well as for land disposal/ applications.

(iv) These Standards shall apply to all new STPs for which construction
is yet to be initiated.

(v) The existing/under construction STPs shall achieve these
standards within 07 years from the date of notification.

(vi) In case where the marine outfall provides a minimum initial dilution
of 150 times at the point of discharge and a minimum dilution of
1500 times at a point 100m away from discharge point, then norms
for deep sea marine discharge shall be applied.

(viij  Reuse/Recycling of treated effluent shall be encouraged.

(viii)  State Pollution Control Boards/Pollution Control Committees may
make these norms more stringent taking into account the local

conditions.

10. We have heard Learned Counsel for the parties.

11.

Learned Counsel for the applicant submits that while the Expert
Committee is fully justified in suggesting parameters as per its report
for Mega-Metropolitan Cities, there is no justification for different and
diluted standards for Class-I cities, Other cities or Deep Marine
Outfall and to that extent the report of the Expert Committee fall

short of the required scientific logic and database. While

12

2»



12.

13.

325

recommending the diluted standards for Class-I cities, Other cities or
Deep Marine Outfall the Committee has not given any explanation
with regard to the existing pollution load in these areas, the available
systems in place, the efficacy of the systems in terms of meeting of
norms, the population impacted by deteriorating water quality and
likely consequences on health of people if these diluted norms are
permitted. There is no scientific justification offered for diluting the
norms for these areas in which the majority of country’s population
resides. Also such standards we feel must apply not only to new STPs
but also to the existing ones. Further, there is no justification for

non-application of such standards for seven years for existing STPs.

Learned Counsel for CPCB and interveners are unable to justify
dilution of standards for areas other than Mega Metropolitan Cities or

for existing STPs.

We find that there is no justification for diluted standards for areas
other than Mega and Metropolitan Cities. The water quality standards
are required to be same for the population of major cities or other
cities. No justification has been shown for different standards for
persons living in cities other than Mega and Metropolitan Cities.
Major population of this country will be affected by diluted standards
and only persons in Mega and Metropolitan Cities will have
comparatively better standards without any valid reason or

distinction. We may note that filters, UV filters etc. are facilities

13
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mainly available in major cities and not in smaller cities or villages

where the standards are proposed to be diluted.

Accordingly, we accept the report of the Expert Committee with the
modification that the standards recommended for Mega and
Metropolitan Cities will also apply to rest of the country. We also
direct that the standards will apply not only for new STPs but also for
existing/under construction STPs without any delay and giving of

seven years time stands disapproved.

MoEF & CC may issue an appropriate Notification in the matter

within one month from today.

The Application is disposed of.

Adarsh Kumar Goel, CP
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM
April 30, 2019

Original Application No. 1069/2018
SN

14
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The Rejuvenation Plan in compliance of instruction issued by Joint
committee meeting held on 11.01.2025, in compliance of order
dated 24.04.2024 of Hon'ble NGT , New Delhi in the matter of
OA No0-840/2022: Dr. Sanjay Kulshresthra Vs Govt. of Uttar Pradesh.

Report
1. AUTHORITY:

Hon’ble NGT vide order dated: 24.02.2024 constituted Joint Committees comprising of
CPCB, UPPCB and concerned District Magistrates of Agra, Mathura and Vrindavan.
Hon’ble NGT in order dated 24.04.2024 directed as:-

e para no. 386(i): “Agra Nagar Nigam is liable to pay environmental
compensation of Rs.58,39,20,000/- and shall deposit the same with UPPCB
within 3 months from today.”

e para no. 386 (iv): “The amount of environmental compensation shall be used
for remediation/rejuvenation/restoration of environment in the Agra, Mathura
and Vrindavan region on the basis of a rejuvenation plan which shall be
prepared jointly by a Joint Committee comprising of CPCB, UPPCB and
concerned District Magistrates”. A rejuvenation plan for the
remediation/rejuvenation/restoration of environment need to be prepared by
joint committee to utilize the above environmental compensation.

Accordingly, a Joint Committee meeting chaired by DM, Agra was held on 11.01.2025

(MOM annexure-1) comprising following committee members :-

1. Mr. Aravind Mallappa Bangari, District Magistrate, Agra
2. Mr. Ankur Tiwary, Sci.-E & In-charge CPCB, PO Agra
3. Dr. Vishwanath Sharma, Regional Officer. UPPCB, Agra

In the meeting, it was proposed that the amount of environmental compensation shall
be used for rejuvenation of 78 MLD STP at Dhandhupura with design parameters as per
new norms of NGT order dated 30.04.2019, passed in Nitin Shankar Deshpande vs Uol
& Other. The rejuvenation plan of 78 MLD STP at Dhandhupura shall be prepared by
UPJN(U), Agra.

2. Overview of Sewerage Master plan and Sewerage Zoning

1. Sewerage Zones
Agra City is divided in 9 Sewerage Zones - Central Zone, Northern Zone, Western Zone, ,

Eastern Zone, Tajganj Zone,Southern Zone I, Southern Zone II, South Zone III and the
Cantonment Zone as shown in drawing below:
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Figure 1: Sewerage Zones in Agra City

The zones and its catchment areas are described as follows:
East Zone

[t covers full area of Trans Yamuna. The existing sewerage infrastructure in the zone
consists of YAP-I interception & diversion work through two IPS (IPS Naraich, IPS
Etmad-ud-daula), one MPS (MPS Peelakhar) and a STP (10MLD at Peelakhar). A STP of
4.5 MLD at Kalindi Vihar was also contructed by ADA, Agra. Under Namami Gange
Programme, 35 MLD STP at Peelakhar is also under contruction.

North Zone

This zone lies to the north of CIS area above NH-2 bypass. At present water from Burhi
ka Nagla nala is tapped & diverted by MPS to 2.25 MLD STP at Buri ka Nagla.
Manoharpur, Anurag nagar, Amar Vihar-1 & Il drains are tapped and diverted to 14 MLD
STP at Jaganpur. Under Namami Gange Programme, 31 MLD STP at Peelakhar and 31
MLD MPS at Budhi ka Nagla is also under contruction.
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West Zone

This zone lies on the west of CIS area, surrounded by central railway line and Fatehpur
Sikri railway line. Almost all water comes to central zone by nala and existing Mantola
trunk sewer. This zone has two IPS, one MPS and two STP’s viz. 40 MLD at Bichpuri &
36 MLD STP at Sadarban. 40 MLD STP is maintained by U.P. Jal Nigam while 36 MLD
STP is maintained by ADA.

Central Zone

This zone houses main city area of CIS Zone. It is highly dense & fully urbanized. Many
areas are saturated in development. This zone is sewered and includes catchments of
[PS Rajwah, IPS Balkeshwar, IPS Sub Balkeshwar, IPS Water Works, IPS Bhairon, IPS
Khoja and MPS Khairati tola. At present flows from IPS Rajwah& IPS Balkeshwar are
diverted to Water Works nala and from [PS Water Works to MPS Khairati Tola.

Part of the flows from existing sewer system is lifted to Yamuna Kinara Trunk Sewer at
Sub Balkeshwar IPS where it isconnected in Water Works nala and finally pumped to
existing MPS Khairati Tola.

[PS Bhairon intercepts flows of Paliwal and Belanganjnalas divert them to Bhaironnala
by conveyance mains and are then diverted to MPS Khairati Tola. IPS Khoja intercepts
Khoja nala and directs to MPS Khairati Tola

MPS Khairati Tola takes flows from Water Works, Bhairon, and Khoja IPSs, Mantola nala
and Mantola sewer, Baluganjnala and Yamuna Kinara trunk sewer to 78 MLD STP at
Dhandhupura. At present water from west zone, south zone 1, cantonment, Tajganj &
part of north zone also join central zone.

Under Namami Gange Programme, 100 MLD STP at Dhadhupura and 100 MLD MPS at
Khairati Tola is also under contruction.

Cantonment Zone

This Zone has only one catchment and lies on the lower side of central zone with Tajganj

zone drains to Mantola nala and Dholikar sewer sewage reaches to MPS at Khairati Tola
and then to STP at Dhandupura.

Tajganj Zone

This area covers southeast part of CIS Zone surrounding the historical monuments
TajMahal. Many development works are under taken in this zone under Taj Trapezium
Zone (TTZ) program. Presently there is no sewerage system in this zone and flows of
this zone are drained by Taj East nala and Taj West nala to Yamuna River. Part of the
flow reaches MPS at KhairatiTola. But under TTZ scheme, sewers are being laid and
wastewater flow is taken care of by four catchments, three [PSs and one MPS. Whole of

3
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the flow is taken care of by the TTZ scheme and is proposed to be taken to 78 MLD STP
at Dhandupura.

South Zone |

This Zone covers the urban settlement to the south-west of CIS area surrounded by
central railway line & Fatehpur Sikri railway line and includes the area of Shahganj,
airport, surrounding area of airport etc. and substantial area of more recent
development. This zone also includes two census towns named Azizpur & Dhandauli
having high density. At present no sewer system exists in this zone & wastewater is
disposed to nala, which mostly reach to Mantola nala. But water from villages reaches
Khari River.

This zone lies south of CIS area outside of Agra Nagar Nigam boundary. This zone
comprises mostly of villages coming in the projected horizons. At present no sewer
system exists in this zone & partly flow reaches central zone & partly Khari River.

This zone is divided by two catchments (Nagla ajita & Fatehabad). The area is currently
under development but is expected to develop steadily. There were some sewers laid in
this Zone under SMART city programme.

South Zone 111

This zone lies in the neighboring area South Zone-II and Cantonment. This Zone
comprises of areas like Barah Khamba, Sauhalla, Ajeet nagar, Naripura and Mustaffa.

Sewerage Network Profile of Agra city:-
The sewerage profile can be divided into 3 sub-divisions as given below:-
a) Sewer House Household Coverage
b) Sewer network coverage
c) Sewage treatment coverage

a) Sewer House Household Coverage- This sub-division is related to household
benefitted with sewer house connections.

» Present household as per Nagar Nigam survey- 3.77 Lacs

* House Sewer Connection provided in different scheme such as State sector,
AMRUTand AMRUT 2.0- 2.13 lacs

» Sewer household cover- 56.52%
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b) Sewer Network Coverage- It deals road length of Nagar Nigam covered with
sewer.

* Present road length of Nagar Nigam survey- 3033 Km

Sewer network provided in different scheme such as State sector, NNURM,
ADA, AMRUTand AMRUT 2.0 etc- 1635 Km

» Sewer household cover- 53.91%
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c) Sewage treatment coverage- At present, there are 10 Nos of STPs with
combined capacity of 228.25 MLD. The sewage treated through these STPs is

about 205 MLD against the sewage generation of 286 MLD. Hence, the sewage
treatment coverage is about 71.67 %.
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There are total 90 drains in Agra comprising of discharge of 286.85 MLD. Out of which
29 drains are partially intercepted and 61 drains are untapped. The detail is given

below:-
Trans
North Zone Central Zone
YamunaZone | tqia1 | Total
Sl. | Status No. of | Discharge
Discharge Discharge Discharge . .
No No No Drains | (in MLD)
(MLD) (MLD) (MLD)
Fully
1 | Tapped 4 110.637 11 | 41.482 6 |8248 21 60.37
Drains
Partially
2 | Tapped 1 | 14.986 3 |175572 |4 | 17921 08 208.48
Drains
Unt. d
3 | MAPPEC 4 | 6718 18 | 6.337 29 | 4.947 61 18.00
Drains
Total
Drainsin (19 [32.341 32 [223.391 |39 [31.116 90 286.85
Agra City

For tapping of 61nos untapped and 8 nos partially tapped drains, following projects are
sanctioned/ proposed: -

1. Agra Sewerage Scheme (Interception & Diversion and STP works) under
Namami Gange Programme is sanctioned having project cost Rs 842.25 Cr
in which 23 Nos. untapped and 3 nos partially tapped drains are to be tapped
along with construction of 3 nos. of STPs namely 100 MLD STP Dhadhupura,
31 MLD STP Jaganpur and 35 MLD STP Peelakhar and 10 De-centralised
STPs with total capacity of 11.60 MLD. Date of start of the project is
05.04.2023 and date of completion is 04.04.2025. After completion of this
project, sewage treatment will be enhanced by 177.60 MLD and total
treatment capacity at Agra city will be 406 MLD. This project is being
executed by UP Jal Nigam (Rural).
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2. DPR of balanced drains of 38nos untapped drains and 5 nos. of partially

tapped drains is submitted by UP Jal Nigam (Urban) on 23.08.2024 to NMCG,
New Delhi for approval. A reminder letter was also written to NMCG to
request for earlier approval vide letter no 350/Nagar-2/033 SBM-2.0

DPR/25 dated 24.02.2025 of Manging Director, UPJN(U), Lucknow.

3. Operation & Maintainace of Existing Infrastructure:-
The 0&M of 10 years for existing infrastructure of 7 Nos of STP & MPS with combine

capacity of 180.25 MLD, 21 nos of SPS and sewer infrastructure is being done under
state sector programme One City One Operator (OCOP).
Out of 3 nos remaining STPs, 2 nos STPs with combine capacity of 40.5 MLD is done by
Agra Nagar Nigam. Remaining 7.50 MLD STP based on wetland technology is being
maintained by Forest Dept.

4. Zone Wise Population projections for Agra City
The Revised Population Projections are summarized as below considering 2025 as the
revised base year; 2040 as the revised intermediate year and 2055 as the revised
ultimate year in line with revised DPR under preparation for sewerage works:
Population
S.No Zone No. 2011 2025 2040 2055
1 Eastern Zone 170735 302589 428996 608276
2 Central Zone 557192 638890 906796 1285161
3 Northern Zone 176200 340017 482060 683463
4 Western Zone 395227 487304 744546 1022862
5 Tajganj Zone 200842 205567 251436 413173
6 Southern Zone-III 86759 106971 151655 215004
7 Southern Zone-II 149420 184231 261187 370288
8 Southern Zone-I 37423 46142 65416 92741
9 Cantonment Zone 71053 66574 94383 133808
Total 1844851 2378285 3386475 4824776
Sewage generation in MLD 221.38 285.40 406.37 578.97
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5.Zone Wise Sewage generation and STP for Agra City

There are 10 nos with combined treatment capacity capacity of 228.75 MLD of STPs
located in different zones of Agra and under Namami Gange project 3 Nos of STPs and
10 DSTPs with combined treatment capacity of 177.66 MLD are also under contruction.
The zone wise detail is given below:-

S. Existing STP Name & Under Construction | Total Sewage
No. Zone No. Capacity STP capacity
1. 10 MLD STP Peelakhar 1. 35 MLD Peelakhar 52.35 MLD
1 Eastern Zone 2.4.50 MLD STP Kalindi 2.3 nos 2.85 MLD
Vihar DSTP
2 Central Zone 1.78 MLD STP 1.100 MLD 202.3 MLD
Dhadhupura-I Dhadhupura-III
3 Tajganj Zone 2.24 MLD STP 2. 0.3 MLD Jalma DSTP
Dhadhupura-II
4 Cantonment
1.14 MLD STPJaganpur 1. 31 MLD Jaganpur 63.20 MLD
5 Northern Zone 2.2.25 MLD STP BudhiKa | 2. 6 Nos 8.45 MLD
Nagla DTSP
3.7.50 MLD STP Kakretha
1.36 MLD STP Bichpuri - 76 MLD
6 | WesternZone |, 44 1D STP Bichpuri
v Southern Zone- 12 MLD STP Devri road - 12 MLD
I11
8 Southern Zone-II
9 Southern Zone-I
Total 228.25 177.60 405.85

6. Gap Accessemnt in Treatement capacity:-
As above in tables, it can be concluded that built up Treatment capacity of 406 MLD will be

sufficient till 2040. To access the gap in sewage treatment with respect to Design year 2055,
calculation is being done in table given below:-

Sewage Existin Under Total Gap in
Population Genera%ion STP & | Construction Sewage | treatmentin
S. Zone No. STP capacity 2055
No. In MLD
2055 In MLD In MLD In MLD In MLD
1 Eastern Zone 608276 72.99 14.5 37.85 52.35 20.64
2 Central Zone 1285161 154.22
102 100.30 202.30 17.55
3 Tajganj Zone 413173 49.58
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4 Cantonment 133808 16.05
Zone
5 Northern 683463 82.01 23.75 39.85 63.20 1881
Zone
6 | WesternZone | 1022862 122.74 76 - 76 46.74
7 Southern 215004 25.80
Zone-l111
8 Southern 370288 4443 12 - 12 69.36
Zone-II
9 Southern 92741 11.13
Zone-|
Total 4824776 578.95 228.25 177.65 405.85 173.10

From above table, to filful the gap of sewage treatment in Central, Tajganj and
Cantonment Zone, there is further requirement of contruction of 17.55 MLD STP.
As per Hon. NGT order and recommedation of Joint committee, renovation and
rejuvenation of 78 MLD STP is required. Accordingly, it will be better to
contruction STP with treatment capacity of 78 MLD + 17.55 MLD = 95.55 MLD say
100 MLD STP. Otherwise, this gap will be not fulfilled and construction of another
STP with required in comimg future. Hence, it will be feasible to contruct 100 MLD
STP at Dhadhupura.

3.0 COST ESTIMATE

This section of report provides cost parameters for the different facilities therefore it is
important to fix the rates for the works and equipment involved. Rates of civil and
mechanical works for 100 MLD STP are based on budgetary commercial offer provided
by VA Tech Wabag, Chennai (Annexure-2).

Cost : Total cost of the works proposed in the D.P.R. is amounting Rs. 165.86 Cr.

4.0 IMPLEMENTATION PROGRAM
[tis anticipated that entire work will be completed within 2 years from the date of start
excluding trail & run.

5.0 Proposals:

The proposal consists of contruction of new 100 MLD STP at Dhadhupura including
design, construction, testing and commissioning etc.

6.0 CONCLUSION:
As per Hon'ble NGT order dt 24.04.2024, it is proposed that the amount of

environmental compensation shall be used for rejuvenation of 78 MLD STP at

Dhandhupura with design parameters as per new norms of NGT order dated
30.04.2019, passed in Nitin Shankar Deshpande vs Uol & Other. The rejuvenation plan
of 78 MLD STP at Dhandhupura shall be prepared by UPJN, Agra. Since, it is also
necessary to filful the gap of sewage treatment in Central, Tajganj and Cantonment Zone,
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there is further requirement of contruction of 17.55 MLD STP. As per Hon. NGT order
and recommedation of Joint committee, renovation and rejuvenation of 78 MLD STP is
required. Accordingly, it will be better to new contruction STP with treatment capacity
of 78 MLD + 17.55 MLD = 95.55 MLD say 100 MLD STP. Hence, it will be feasible to
contruct 100 MLD STP at Dhadhupura. Hence, this cost of proposal of “Rejuvenation plan
for contruction of new 100 MLD STP at Dhadhupura” Rs 165.86 Cr is being submitted
for approval and allotment of funds,

(Swatantra Singh)
Executive Engineer
Construction Division-II
U.P.JAL NIGAM (Urban), Agra

10
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The Rejuvenation Plan-in ;c,ompliéi;]ce of order dated 24.04.2024 of
Hon'ble NGT, New Delhi in the matter of

OA No-840/2022: Dr. Sanjay Kulshresthra Vs Govt. of Uttar Pradesh
Cost Estimate for 100 MLD STP Dhadhupura

S. Description Percentage Cost
No. P % (Rs in crore)
1 Basic cost of Mechanical & Piping 100% 69.60
works
2. | Basic cost of Electrical & Control works 100% 19.20
3. Basic cost of civil works 100% 49.20
4. Total Basic cost of works (1+2+3) 100% 138.00
Less @ 5% for efficiency 5% 131.10
5. Labour Cess @ 1% 1.31
6. Sub Total 132.41
7. GST @ 18% 23.83
8. Centage Charges
Up toRs 25 cr @10% 2.50
Rs 25 crto Rs 50 cr @8% 2.00
Rs 50 crto Rs 100 cr @7% 3.50
More than Rs 100 Cr @5% 1.62
Total Centage 9.62
Grand total (6+7+8) 165.86
(Er Vivek Siggh) (Er Swatantra Singh)
Executive Engineer, Executive Engineer,
Construction Division (E&M), Construction Division-II,

UP Jal Nigam(Urban), UP Jal Nigam (Urban),
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386 ().

Agra Nagar Nigam is liable to pay environmental compensation of Rs. 58,39,20,000/-
and shall deposit the same with UPPCB within three months from today.

386 (iv). It shall be open to the concerned Nagar Nigam to realise amount of environmental

compensation from working agencies of STPs proportionately in accordance with law
and after following such procedure as prescribed in low.

386 (vi). The amount of environmental compensation shall be used for remediation/ rejuvenation

[restoration of environment in Agra, Mathura and Vrindavan region on the basis of a

rejuvenation plan which shall be prepared jointly by CPCB, UPPCB and the concerned
District Magistrates.

386 (vii). Compliance Report shall be submitted by UPPCB and Joint Committee constituted
above, as the case may be, before Registrar General of this Tribunal after expiry of the

period mentioned above and if finds necessary, the matter may be placed before the
Bench for further orders.
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Varanasi M Corp
Extension of Water
| supply scheme in CWAP
3 | varanasi | V@ranasi |Distict2 (B)and 2| na | ywis | NA | 260.78 |260.78 | 0.00 oM | AHTL ) 2008 0.00 000 |Approval
M.Corp | (C)of Old Trans .
Varuna under pending
\aranasi M Corp
Sewerage scheme CWAP
. |in District 2 (B) and
4 | Varanasi | Vra18S! 3 ) ofo Trans | NA [Sewer| NA |607.27 |607.27 | 0.00 16182 | 40687 | 48.58 0.00 000 |Approval
-Corp | varuna Zone of pending
Varanasi M Corp
ararsial | oL stas 2an 15844 | 42461 | 50.70 e
5 | varanasi | Varanasi | inLahartaraZone | \a - \Sewer| NA |633.75|633.75| 0.00 : : : 0.00 0.00 |Approval
M.Corp | under Varanasi M 9
Corp pending
e e 2o 21688 | 58124 | 69.40 i
6 | Varanasi | Y2r@nasi | inDinapur Zone | \a |Sewer| NA | 867.53 |867.53| 0.00 ; ' : 0.00 000  |Approval
M.Corp | under Varanasi M o
Corp pending
Sewerage Scheme CWAP
. | Varanasi | in Chitaipur Zone 202.85 54364 64.91
7 | Varwusi | Ao | mavanaattt | T [Sewr] NAC laTiAt 6411 OO0 0.00 000 |Approvel
Corp | pending
Vorerad [o s s Aea 17489 | 46872 | 5597 CWAE
8 | Varanasi | (220 nCIS vanuna Area| Na - |Sewer| NA | 699.58 |699.58 | 0.00 : : ; 0.00 0.00  |Approval
) Varanasi M.Corp pending
PRI s kol 21361 | 57248 | 68.36 b
o | el | VEEESS IC S | NA |SEE| WA |8W45 jaseas) 000 : ' : 0.00 000  |Approval
) Varanasi M.Corp pending
| Sewerage Scheme 217.34 58247 89 55 CWAP
10| Varanasi th’a“as' inLamahi Zone | na  |Sewer| NA | 869.36 |869.36 [ 0.00 : . : 0.00 0.00 |Approval
.Corp | under Varanasi M &
Corp pending
Construction of CWAP
1| g | JOE [ URMDETES | GA (Sedet) A |9 |14 | 000 A | WESE | 0D 0.00 000  |Approval
' under Agra M Corp pending
sewer network and 21.03 39 55 262 CWAP
1| Eiain | B | A [sewer| A | B30 | 834D | 000 : : ; 0.00 0.00  |Approval
of Nagar Palika pending




As per AMRUT 2.0 Portal

sl. . .4 Central . Status of
No| District | N2™eOF | project Name |Proiec (Secto | Tranch | TogyiZ ?5 O&M |Assistanc | State | ug | _ 15t Public  "cuyapr |
uLB tiD r e No. |PNdct| Ba Cost b Share Share Finanace Private DPR
Cost Commission | Patnearship Approval
1 2 3 4 5 6 T 8 9 10 11 12 13 14 15 16
Parishad Badaun
(Lotanpur, 01 Civil
Line Dwitiya-2,
Pinwadi-7 and
Brahmpura-21).
Technical
upgradation of the
existing 8.0 MLD
USB-based
Mathura- | sewage treatment 5.88 12.93 0.83 CWAP
13| Mathura |Vrindavan| plant located at NA |Sewer| NA 20.64 | 2064 | 0.00 ’ ’ ’ 0.00 0.00 Approval
M.Corp Mant Road, pending
Vrindavan under
Mathura-Vrindavan
Nagar Nigam to
SER technology.
Total 6492.83 | 6492.83 1637.99 4342.51 512.33
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ANNEXURE-6

Date: 22.05.2026

Time: 06:00 PM
Venue: Office of District Magistrate, Agra

Participants: |
1. District Magistrate, Agra - Chairperson

2. Municipal Commissioner, Nagar Nigam, Agra

3. ADM (Namami Gange), Agra

4. Regional Officer, UPPCB, Agra .
5. Executive Engineer, Construction Division IInd, UP Jal Nigam (Urban), Agra

Agenda:

To review and confirm compliance with th
(SLTC) dated 12.05.2026 regarding the Detailed Project Report

MLD STP (based on SBR technology) at Dhandhupura, Agra un
Hon’ble NGT orders in OA No. 840/2022 (Sanjay Kulshresthra vs

24.04.2024 and its latest order dt 17.03.2026.

Background & Deliberations:

1. Reference to Hon’ble NGT Orders: - ;
Hon’ble NGT in OA No. 840/2022 (Sanjay Kulshresthra vs GoUP & others) dated 24.04.202

e directions of the State Level Technical Committee

(DPR) for construction of 100

der Amrut 2.0, in light of the
GoUP & others) dt

directed as: -

Para No. 386(i): “Agra Nagar Nigam is liable to pay environmental compensation of
Rs.58.39.20,000/- and shall deposit the same with UPPCB within 3 months from today”.

Para No. 386 (vi): “The amount of environmental compensation shall be used for
remediation/rejuvenation/restoration of environment in the Agra, Mathura and Vrindavan

region on the basis of a rejuvenation plan which shall be prepared jointly by a Joint Commuttee
comprising of CPCB, UPPCB and concerned District Magistrates”. A rejuvenation plan for the
remediation/rejuvenation/restoration of environment needs to be prepared by joint committee

to utilize the above environmental compensation”.,
Further Hon’ble NGT in its order dated 17.03.2026 directed as: -

Para 2:- “Learned Counsel for the UPPCB has pointed out that out of the environmental
compensation of Rs. 58,39,20,000/- levied upon the Agra Nagar Nigam no amount has been
deposited till now and as against the environmental compensation of Rs. 7,20,10,000/- Mathura

Vrindavan Nagar Nigam has deposited only Rs. 47,38,000/-. The Agra Nagar Nigam and
Mathura Vrindavan Nagar Nigam are directed to place on record the time bound plan

for depositing the EC imposed”.

2. Joint Committee Meeting held on 11.01.2025: -

Hon’ble NGT vide order dated: 24.02.2024 constituted Joint Committees comprising of CPCB
UPPCB and concerned District Magistrates of Agra, Mathura and Vrindavan. Accordingly, a

Page 1 of 3
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Joint Committee meeting chaired by DM, Agra was held on 11.01.2025 & it was decided to
utilize the environmental compensation for rejuvenation of the 78 MLD STP situated at
Dhandhupura (which is old, nearing design life, and discharging into River Yamuna) to meet
the new NGT norms as per NGT Order 30.04.2019 passed in Nitin Shankar Deshpande V/s
Uol & others (BOD <10, TSS <20, COD <50 mg/l).

3. Current Proposal under Amrut 2.0:

In compliance with the above rejuvenation plan, UP Jal Nigam (Urban), Agra has prepared 2
DPR for construction of a new 100 MLD STP (based on SBR technology) to meet the new
NGT norms (BOD <10 mg/l, TSS <20 mg/l, COD <50 mg/l). This DPR was submitted before
the SLTC on 12.05.2026 for approval under Amrut 2.0 Programme.

Cost of DPR along with respective shares is as follows-

———

v_r—

—

gl Central Share | State share | ULB Share Total Cost
S.N. | Description 150/, 67% 8%

— o ko i s . —
% l 1 Capex 41.11 Cr T 119.74 Cr 13.15Cr ‘ 174.00 Cr
: ol

2 ﬁpex for 10 T - - 112.65 Cr 112.65 Cr

Years

' — —
E I Total Cost A 41.11 Cr 119.74 Cr 125.80 Cr 286.65 Cr

-
ik = -

4. SLTC Directions (12.05.2026):

The SLTC directed that after approval of the proposal, it shall be ensured that the orders of the
Hon’ble NGT are being complied with 100%. Confirmation to this effect must be obtained

from the District Magistrate, Municipal Commissioner, and UPPCB before presenting the
proposal in the next SLTC meeting.

Discussions & Decisions:

The meeting discussed the relevant paras of the Hon’ble NGT order dated 24.04.2024,

especially the following:

| Para 386 (i); Agra Nagar Nigam is liable to pay environmental compensation of Rs.
58.39.20,000/- and shall deposit the same with UPPCB within 3 months from the date

of order.
Status: Not Complied. Agra Nagar Nigam has not deposited the imposed
Environmental Compensation so far.

9. Para 386 (vi): The amount of environmental compensation shall be used for
remediation/rejuvenation/restoration of environment in the Agra, Mathura and
Vrindavan region on the basis of a rejuvenation plan prepared jointly by the Joint
Committee comprising CPCB, UPPCB and concerned District Magistrates.
Status: Complied. A Joint Committee meeting was held on 11.01.2025 under the
chairmanship of District Magistrate, Agra wherein a rejuvenation plan was finalized to

N L\/
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utilize the Environmental Com | ' -
STP pensation for rejuvenation of 78 MLD Dhandhupura

After detailed discussion, the committee observed the following:

. While the rejuvenation plan has been prepared and accordingly DPR for 100 MLD STP (SBR
technology) at Dhandhupura under Amrut 2.0 will contribute towards achieving compliance
with Hon’ble NGT directions regarding treatment of sewage as per latest norms of NGT Order
30.04.2019 passed in Nitin Shankar Deshpande V/s Uol & others (BOD <10, TSS <20, COD
<50 mg/l) but full compliance of the NGT order is not possible until the Environmental

Compensation is deposited with UPPCB by Agra Nagar Nigam.

. Municipal Commissioner Agra expressed inability to pay Rs 58.39 Crores immediately due
to funds constraints. The committee is however of the view that if the amount of environmental

compensation imposed by Hon’ble NGT is given as grant or interest free loan to Agra Nagar
Nigam by State Govt., which may then be deposited to UPPCB by Agra Nagar Nigam, the

order of Hon’ble NGT will be 100% complied. The amount deposited may then be adjusted
against State share of Rs 119.74 Crores.

» This arrangement 1s necessary to €nsure

100% compliance of the Hon’ble NGT order dated

17.03.2026.
\ 52 ﬁ? % .
Regiona’f Officer, . Municipal Commissioner,
Nagar Nigam, Agra

UPPCB, Agra

$\W
District Magistrate,
Agra

Page 3 of 3
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"FYA—2.0" B IFid GHE Hd, TR b OURT, IR U AR B
Jegerar ¥ T NS W dedl Ififd (sLtc) B feAid 23.05.2026 @l
A~ 4441 6% BT BRI —

SURUIRT -~ fTaRT & IFHR |
quiveT favg Hee—1

HayeH A 12.05.2026 B I TANAILH. @I 439 J56 & BRIGT B IdTel AT

1 AT gRT Hse forar T |

Toivel fdvg a2

IFHA—2.0 AISHIIG UG RIS B i Wi &1 faaxer /10 |y & awey Suder e
BY A BREAT T B b 3d—20 & Fd R WBR ERT SR U0 & fordl degiw 7 ¥ %,
8161.00 PRIS DI G-RIY AEfed &I TN & 1A el Ioaier v Fararer & g=Rid &1 afafed
B B STHI GRIET . 24000.00 FRIS & URATSR &7 fbaraud foar o 21 Saq & s
04 Tranche H @11 BT F:ﬁfl'g% I ESIEG] %I Tranche-1 & 3Idid UdTad giRaTT=R=I B Gﬁfﬂ, SIEIESE]
3R e B HATG, NG WRGR P IeherdT § TS Apex Committee &1 8% ¥ fR7T1F 16.03.2022
BT WA ya B T | T 9oF # 92 TG Bt #1105 IRAGHN (92 YIS, 9 FaveT T 4
TH Td W W) gRIR 6. 736266 BRIS FOTHH BRI B NI W, 2607.07 BRIS Bl Bl
UG &I AT | Tranche-2 & 3T UToTel &I 222 YRATTHR, Aavst @1 08 IRASHR], RaEfee
RSt ®1 10 IRASHRI dor ure BT 07 IRAGHR ST AT F0 11469.10 DRI B Wil AR
WRHR B Apex Committee B d3& faIdH 27.10.2022 Td 04.01.2023 ERT Y @1 AT 2| Special
Tranche (dTeY SISl ﬁ\_gﬁeﬁﬁ) @ T 126 TRI et § 194 aRATSRI B Apex Committee &I
986 feATd 27102022 # WGGRT TG @ T | Tranche-3 & aild YAl BT 103 TR, ekt
@I 03 IRASTHR TAT U1eh 1 04 IRTGTHR! BT ARTT W0 484650 FRIS &) Wl ARG TSR P
Apex Committee B 46® i 31.01.2024 ERT UeTH &7 T &

HRA TRPR U4 S WRBR §RT TG D12l Td NISAq1eT g o7 fawer frad 2—

(&, #vre )
B 9 Tranche-1 Special Tranche Tranche-2
ST EFIRIRT RIaad NI BIA~g ORI plagat ORI | o ORI | Srowea e
1 Seater 2607.07 521.414 127.28 0.00 4213.33 775.26
2 IRDIEd] 4396.30 776.176 190.96 26.35 6779.89 1121.96
3 | Byergrs | 135929 - 13.50 - 475.88 |
anT 7362.66 1297.590 331.74 26.35 11469.10 1897.22

SWRIE & AfRad IR TSR §RT AT af 202526 § H=r9 8 6. 650.00 HIAS @
SN Mother Sanction @ V&l RISII¥ Ud (@raier ¥ . 104200 RIg @1 @il sl @e
®. 1692.00 BRI A Wi SNA Tl & A1 | WM &1 T o | 3¢ yer fawig v 2026—27
# BT B B. 300.00 BIS B NI Mother Sanction & HIUET VWS UG fHebraier 2q . 540.03
BRIS B GRIA AT H &, 840.03 BRI BT GRINT RAcia Wl sNA wel & aeaq @ wmed
ERT SR &I T § |

AfAfd gRT SR ey Wit &1 999 # od gv By vem R W 6 e o)y @
HYe Y S=RIY & FmrgaR gy =g 5 oM &) srfae &) sie |

-
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ol fovg w3

Hravst &1 aRareE —

3090 ST A (TTRY) BRT IS0 W dd-a] | (SLTC) @ WHeT UK Special Tranche
Arekst @1 08 uRASHIRT W =R fdw fhar w2, f=er favor =g 8-

353

(%, @rg ®)

. 2 SAUE | TN FATE AT
& :FE“'E’ | grEmE @ A waEEd 3§ widumE

= a9 | @A I wfed | e Ifed
1 2 13 4 2 6 7 8 9

Q

L

€ |l g R TR | SR # 100

= | ® ; THAS, & i -1 T (100 TRUE,
1.1 E |® E TR | gAUeel wEent @ agw | 17400.30 | 16442.42 . .

§ % 5 - P 9)) vd aoweta g oitys |

j= %

)]

@ AT (ARTR), S0W0 et [RTH () ETR1 S1aeTa el Tl & fTeliers, STRT &l Jefern ¥ 6gaa A b $6b
fi 22.05.2026, RTEH TR amga, TR e, e v gAAA A @y suRed 3 & grr gfe @ T 2 Ho @

A & e B To-—vie suTe gHfREd g 9|

N
Special Tranche

Sewerage

R~
R

Technological Upgradation of
Existing 8.0 MLD UASB-Based
Sewage Treatment Plant to SBR
Technology at Mant road,
Vrindavan Under Mathura-
Vrindavan Municipal Corporation
(MVMC) for Achieving
Compliance with revised NGT
Discharge Standards &1 TTaT

2064.34

1905.80

A1 7 (8 THAE) U
Aot faga s e |

@ AT (ATR), Sov0 W T (FRE) 81 3@ bRl Tl {6
fadie 15.05.2026, RTd TR amgEd, AR PAH, HeRi-gEd @ AR & o sulem o @ g gfe @ TR &
Ao TASNEL B BN R T Ayl @ B9 F wadd = dies e Reier § ogeR Aueve uw Y S | |

. TRIRT B ST A §gaq @G bl do®

[+2] .
5 TR & TR e Te AAS—36817 T, W TTaD—453.71
- e | e o frefin frl, W o SEE-s T, MR
e . i : 75298.37 | 71986.00 ; ; . :
iz | B s Ry Wi ¥ Haver 90 #I. T¢ TwrEiua fga e q
g |3 L - e oty B P |
@
% o 5 | TR o Ao  Rerg TE WATGT—37405 7, Haw -caDH—381.16
o EIE | RRgae—28 ok 2¢ e | 60727.19 | 57994.71 | oA, Waw aff weer—1
Bl E frm T R0 HEw g m—ueot{ﬁ@mﬁgﬁ
g | i g ST it & & |
w0
% © b o TE FA—28102 T, IR AaDH—441.27
F | § 3 e dave dvemr | 84377.44 | 80708.11 | P, W afkfT e :
>l 3 | 8 o i it —s000 . v Teratg faga
s | 3 for # faaie &7 (o1, , e
g |w TifF® g offerne anf & w1 |
E Te—T)
o TR s aroRT @
2 @ AT District-1 Sewerage Zone ) )
«| EIE += | (OldCisVaruna)¥ ¥rx | 40532.36 | 38610.09 | T& FANF-64666 T T MR Acad
= lLa frm | YO @ TR GEE wr ~268.37 1.4,
z | & A
w
© TR T AR &
g | o District-2A Sewerage Zone
AR 2 ;
S B8 T | (ol Cisvaruna) % x| 57534.44 | 54926.60 | T WH-Tasss T <
g Z fymy e T4 8 WA B Feddh—320.35 AL
(%’ - BT AT




f\l_l

2 SAYE | AN :

e || @ | fem UTFHeT ® A . yEme H wife

§ e 3w Wi | R R

2 4 5 6 7 8 9

° TR T AR @ Trans T8 HUIST—16105 77, WaR FeaBH—400.86
§ g AT Varuna Sewerage Scheme fra, e SreiT -1 A7 (28 T
= |2 - in Extended Area of 65496.98 | 62600.29 T d), 9w ofgT ReE-5 7,

= § s Varanasi- Lamhi Zone WERATIE—8680 #. T¢ aeariE fagw
:c)i (Phase-1, Part-B) Tifye 7 siferem anfy @ &l |

ST IRASTISA BT 50 WRIY Tebeited! AR ERT TRIF AR IASS Ja fbar |

I

H 4o% WUae A &8 |

IR USYT I,

TR fdere faur—s
G~ 2249 / A1—5—26—69T / 2022—HILR AHT—1645731
TG [&HH—06 S, 2026

wfafery fefeRaa @1 et vF smewes Frfad 2g Ite—

A

IR ey, &g TR Ud

fera, A U wEN) e #3ed, IR WREAR, T8 el |

T e, I 9o M (Fm), e |

g e e (ema—2.0), 3 FdeeE, 99, o |

wefed At / kg afEe e /7m 797 vd arior Semafd e, Sovo 9w |
fFewrs, TR Ferg Feeey, Sowo aEEw |

freere, i St 3T, Sovo e |

ydey feere (Rga faawon, Sovo wrow figd fm fafies, dwss |
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355 ANNEXURE-8

S1ed IR BR fgaizm Yus ord erwia (Atal Mission for Rejuvenation and Urban Transformation) IeiT
(37 2.0) & S~afa g7 |ira, Gﬁ?u%mmaﬁwwwﬁnﬁﬂmwﬂuaafwwﬁmﬁﬁ (State level
High Powered Steering Committee - SHPSC) B} 3gRedY (184 Y55 Riw 09 9, 2026 HT HTgH

SUFRAE:- et R & SR |

TSIUS] fawg §w@I1-1

Fawm feie 16 3iid, 2026 I TIH AT TR SRR e gy (SHPSC) Bt 174l da® ¥ Witfy grT Rw MU
eI o e STt S & TR b o1 @7 g o fHfa & et v fapar )

TSIUST fag TE-2

3fcd T BR ﬁgaﬁmmtms &ﬁ?m (Atal Mission for Rejuvenation and Urban Transformation) - 2.0 (AMRUT
2.0) QISR 15T WG qeb=ast BRI (State Level Technical Committee - SLTC) &1 9! i3 01 7S, 2026, 12 7 2026
T 23 7, 2026 7 SFFFIRT 04 Taora # gREFISH 10 YR 1 ufdismst, 03 WKt ufkdrsFred Bl 17 RIS BT
T TR SHMUSR T Tl (SHPso) & qHe Wil v fmred vRge far man) & URAISHIS &1 S fyavor fgag
3.
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TgWd @t 04 URAISHTE:-
(3. drd H)
%0 SHUG T 3
. | Tranche | #g e &1 R &1 A RTISHT & Uiedad & wiger
To am = e Ofgd | Iew Ifed
1 2 3 4 5 6 7 8 9
T8 |G - 41,246 T (T - 37,231 Td AT - 4,015
, AT, TRy - 22 T, faaRor womel - 430.39 foo, 3=
AR e, aroRd 7 g
TR _ SR - 6 7, WIS SR, - 6 7, Ug M 3=
Special | Water O T a0 & |
1, o lsuo arRoRft | A, 26077.98 | 2478674 o™ &1 RUater &1 W - 4 A, od ffdg
ranche [Supp aaaalq!ﬁ o (QI@AEE - .
d mzs&”mzq i sscg 3R Bt RUaRe &1 &1 - 4 771, IR A7 -
11.94 fb A, SficHRE P @ aoreaa faga
TifAe S|
Augmentation & Extension 6 G4 - 35,848 77 (AT - 33,539 TF AT - 2,309
- of CIS-Varuna Water Supply ), DY - 48 7, faaRur womelt - 323.122 faosto,
Tranche- | Water Scheme in Extended Area of 3T SICTRI - 12 791, A geeg 3R, - 7 79, gd Ffifa 3=
2 R | R, 21,989.78 | 20,846.29 .
2 Supply Nagar Nigam Varanasi SR @) RUGRAT &1 & - 4 7, o 79 - 12.28
Phase-1, Part-A, Lahartara o 1, SiiciRM Re1e) T douwafid fag@ aifie
Zone), BT |
TR A7, aRoE & CIs- 8 TS - 31,847 T (W - 31,544 TF AT - 303
TR
Tranche- | Water Varuna Area Water Supply ), AADY - 41 79, AR TUTE - 448.716 fHoro,
3 R | e, 2352498 | 22,330.11
2 Supply : Scheme in Extended Area I SERA - 11 7, S 3R, - 07 77, yd fFAfifa
of Nagar Nigam Varanasi I Sl 1 RUGRIT &1 SR - 3 7797, o 77 -
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TR SITATT AT
0 Thandhe | &2 ws 9l o RS %1 AW GREISHT & Uibebar | wifde™
. ranche
o GBIl - Tew afed | Aew WRa
1 2 3 4 5 6 7 8 9
(Phase-1, Part-B, Chitaipur 10565 fob.l, SffeimA  (@Ten) td dermaEa figa
Zone) i s1d|
, IS - 1,70,703 T (W - 71,696 T MAGT -
TR 7, aRoRd A = ke w
99,007 =), {41 yore - 669.82 oo, I= Same
) TR Augmentation and
Special | Water - 22 77, W8 3R, - 30 79, 74 Fffa 3= wemerg &
4 GRIURST [ 9, | Extension of Water Supply | 53,683.51 | 51,247.01
Tranche |Supply AP Roafer &1 & - 16 71, o fiffa Sssgem 3
AC emem “reruna Raafer &1 & - 17 =7, TR 39 - 3466 B0,
rea IS (RPTST) Td demai=id faed gifie s
TN~ 1,25,276.25| 1,19,210.15
st #t 10 TRAST:-
CASIECE:)
TR STHIAT AT
i Tranch bared ! A& &1 RIS &7 9m URGISHI & Ui e § WIidem
. ranche
%0 T i TS Aigd [Eew Ifea
1 2 3 4 5 6 7 8 9
, | special| TR e, | TR, armoret 3 g 6337495 | cosascg [T EISH - 36900 7, ¥R Yead - 26202 v,
Tranche| o 09 IRIVR! | TEYART S Havs G T T e ufRe R - 1 7 (25 THua ), i A -
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%0 SIE & <
go|Tenche| TR B ﬁa;riaﬂ RIS &1 AT AP N URAISHT & UTepdhe | Hfaer
1| 2 3 4 5 6 7 8 9
50 Hl. T4 dewaifd fa=]a aifies o
T = R P, aRoRft # R g WIS - 37,405 T, YR Jead - 381.16 Bp R,
5 Tpec': Sewerage | IR | fSRgae - 2B IR 2 W | 60,727.19 | 57,99471 [efirer ufRim Rww - 1 7, 7T 4 - 900 7 T
an
ranche IRTURH o R o az\qmﬁaﬁgamﬁag g 3ffemvF 3fe |
TR mE, aroRl & 99
S e B IaRTRa &1 3 TG S T8 T - 28102 T, TiaR Jeaw - 441.27 T,
3 Tpeu: Sewerage | IRTURHT | H ST SR W GG | 84,377.44 | 80,708.11 [T UTRAT R - 3 7, RO A+ - 5,000 7, T
ranc
=  farefa & (o1, - TR e T 3 o of2 BT
Q)
TR W, aroRlt &
District-1 Sewerage Zone
i TSpec':' Sewerage | IRIOE TR, (Old Cis-Varuna)  WeR | 40,532.36 | 38,610.09 (6 TITH - 64,666 71 U9 Wex Jeadk - 268.37 fr
ranche d qwlé
Aead 9 T8 TaeH
CARASEI
E— N TR P, aRoRft & Tq T8 Ha - 36,817 T, TaR Jead - 453.71 fb A,
5 Tpec': Sewerage | aRTUR | ToRaia & QR S & | 75,208.37 | 71,986.00 RS UfRRT @R - 377, SR A - 90 1. T
— L B eI faregd i @ Siferer onf Fr|
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o a TRE SHEHIAT AT
. |Tranche| #g e &1 RS &7 A4 TRAISHT & Urpaa & wfem
o T e A Tied B IR
11 2 3 4 5 6 7 8 9
TR A, AR %
District-2A Sewerage Zone
Special TR A7, : . :
6 Sewerage | IRTUR (Old CIS Varuna) & Hiax 57,534.44 | 54,926.60 (1§ TTISH - 74,666 7 Ud War Aead - 320.35 fp.at |
Tranche ARTUR . .
ca% Td T8 aier 1Y
RISEI
TR T, IR0 F Trans T8 HGISH - 16,105 T, TR Fead - 400.86 17,
Special TR 479 |Varuna Sewerage Scheme in BICS] ¢ THT W - 1 77T (23 TH.UA S, Hiaw uflmr
7 Sewerage | dRTUTIY 65496.98 | 62,600.29 . ]
Tranche IRIVRT [Extended Area of Varanasi - A - 5 7, IR 7 - 8,680 H. mm@aﬁga
Lamhi Zone (Phase-1, Part-B) gt g A=A 3nfe Bri|
\ " R, g7 (1597, ALY - 1520 #, YR T - 1520
Specia Wﬁ‘lﬂ, Channelization of Gordhaiya 5 .
8 . g A Sewerage | TREYR P g 937221 | 880260 [, T3C UIcH Higd TS Ud fopfad @174 - 120 77
ranche T @YY |Nala, Phase-Il Scheme :
T AUS WY UG JeRIRY 318 S|
o | SPecia . TR A, [uiygRT & 100 wowE T N P— A 1 o &R - 1 97 (100 THTE ) e
ewerage SIRIEY 4 . A . .
Tranche ¢ PRI [ Do dereId fazd gifie o)
Technological Upgradation
of Existing 8.0 MLD UASB-
TR 4, ¢ : E
Special Based Sewage Treatment THCI -1 7T (8 TH.Ue.ST) U deraifid fAgd it
10 Sewerage [ HYT HYIT - 2,064.34 1,905.80
Tranche Plant to SBR Technology at caet
ERCIER] .
Mant Road, Vrindavan for
Achieving Compliance with
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%0 S UG ST I ST SR .
go|Tranche|  F& . ﬁzrzaa'r RS &1 A P P RIS & Uipeha § TTfdem

1] 2 4 5 6 7 8 9

the Revised NGT Discharge
Standards @1 gieil

.- 4,76,178.62| 454,512.20

TR B 03 UﬂTﬁTFTTQ':-

SRS

0 | Tranche e SHUG @ | TR | RGNS ST A | Srierd | sEEfRg ard URAISHT & Ui | gifay™

o | | e s WRIF | @ e | @ el

A e Ifed) Tfea)
1 2 3 4 5 6 7 8 9 10
TR AR HieR
Special Water Body i % S T 5 Eﬁﬁ?ﬁﬁ, Sﬂﬁ%ﬂ, féﬂ%@ﬁﬁaﬁﬁ?
1 e | Beueralion OGREY | UdEd, | 11446/2 G| UEmd, | 207.77 | 207.77 | ORI SfbiueeR, 3, 8iffeer, U
Aee | areme w1 e | shamerg Saeue, Ty e |
&Y
Special Water Body e ik WW ™ m' mf@z e
2 S Su— MR | dOred, |dAAfoH e Rua | dama, | 193.63 | 193.63 | € - 2 A9, Y, Sie9 dead, 9 &l
TS | deE Bl A | ey 31 S|
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%0 | Tranche e SHUCH | TR | uRASFISTAM | SRiEr | e en UREISHT & Tpder § midur
o aH e &1 YT &1 e A
i b Med) | wfeq)
1 2 3 4 5 6 7 8 9 10
Eav]
Special Water Body . ™ TR 255 T S, S, FUCTch] TT5e, HeR
= Tranche | Rejuvenation B! v, | FRud Ega e REICE 197.00 | 197.00 | WX, UTRIEH SEORA  FeoR,
GaER | &1 e ol BAER BifiPeR Td Yauea sdfdeda aad
1S |
TNT- | 598.40 | 598.40

TR i, TR 9w TR gRT SiavTa =1 17 3 Sod 9ug 17 URETISHIY IMsd TR Tt G (SLTC) GRT Widsd/
SrgHIfed & qur Sfifa &t faie 01 71, 2026, 12 TS, 2026 AT 23 WE 2026 Y F3HT F 37 Tt TRAEISH B dBNE =T F
UG UTd §U Wighd/ gHifed fbar mar &1 T e, TR e faun gry Iow Wiy aedie 9y (sLTo) 3 9 93di %
PRI UG 6T 7T S SHPSC 1 59 o I PHreig & a1 ey B
T IR, TR fawra faur &t wgfa @ site 3t Jowt & Aokl F uRier ¥ suded 17 wREeTel W e
ﬁﬁumﬁaﬂ?mﬁﬁﬁ(supsqmwﬁmﬂaﬁ-mﬁﬁmmﬁmnml
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3fcd =M BR HSEENERUCER ) CFIBIRARM (Atal Mission for Rejuvenation and Urban Transformation) (3fd 2.0)
AMRUT 2.0 TSHIRTd Wigpd 09 TRt & Siivifar &t uR@rsrel fmeT st favor fiwaq & @) dbrop fohT oI B 5T T

SR HelTer AR (SHPSC) & THef Wieplel & URaTa et R faar 7ay-

(20 RIS H)

S. Project ID District ULB Project Title Estimated ACA Project Name Sanctioned Reasons of Dropping
No Capex Cost as as per GO Cost as per
per Mohua GO
Portal (TPC)
Up Rejuvenation of
VARANAS! | Pogalpur Pond in Pogalpur Talab Work has been taken up in
1 VARANASI - [ VARANASI 2.77 0.6925 2.54
e (M.Corp) | Varanasi Nagar Nigam ka Vikas Karya other State Scheme
Area
up - Rejuvenation of Aidhe
VARANASI Aidhe Talab ka Work has been taken up in
2 | VARANASI- | VARANASI Pond in Varanasi Nagar 2.80 0.70 2.51
(M.Corp) Vikas Karya other State Scheme
9284 Nigam Area
O Rejuvenation of
VARANASI | Newada Pond in Newada Talab Work has been taken up in
3 | VARANASI- | VARANASI 2.66 0.665 1.66
—— (M.Corp) | Varanasi Nagar Nigam ka Vikas Karya other State Scheme
Area
UP - GONDA GONDA | Rejuvenation of Sagra Sagra Talab ka The proposed work cannot
4 GONDA 1.75 0.5833 1.66
- 9503 (NPP) Pond Vikas Karya be executed

Page 8 of 16




9-5010(099)/1/2022-FR TA&IE HHT-5-791 s fsimr

363

1/1358449/2026

S. Project ID District ULB Project Title Estimated ACA Project Name Sanctioned Reasons of Dropping
No Capex Cost as as per GO Cost as per
per Mohua GO
Portal (TPC)
UP- NAGARA NAGARA Rejuvenation of Durga 1.85 - - Pond has been developed by
5 BALLIA 0.925 .
- 9639 (NP) Maata Mandir Pokhara the Tourism Department
UP - BABERU Baberu Rejuvenation of Rambaksh Talab
6 Banda 1.12 0.56 1.18 Due to Court Case of Land
- 10632 (NP) Rambaksh Talab ka Vikas Karya
UP - Mridhai Tola )
Sitapur Rejuvenation of ] Due to NOC pending from
7 SITAPUR - Sitapur 2.0 0.67 | Talab ka Vikas 2.0035 ) )
(NPP) Mridhai Tola Talab Indian Railways
8342 Karya
Up - Rejuvenation and
Malihabad Bada Talab ka
8 | MALIHABAD | Lucknow Restoration of Bada 0.74 037 0.999 Due to Court Case of Land
(NP) Vikas Karya
- 9256 Talab at Malihabad
UP - Rejuvenation of Mitai
Hathras Mitai Talab ka
9 HATHRAS - Hathras Amrut Sarovar Gata 0.47 0.16 0.44 Due to Court Case of Land
(NPP) Vikas Karya
8725 No. 551
Total 16.16 5.33 12.99
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39 forrg dw@ - 2

1/1358449/2026

) (3 2.0)

AMRUT 2.0 FISHT & el ffofiid 13 afaismait $ City Water Action Plan (CWAP) H |fafed XM & forw v e
13 TRASHIST 9 i 12 TR TR Uifieb] URwe, TRt 71 wael &1 uhRaemT 3 sififad @ 12 URAEISHTE TolveT famg e
~ 2 % =i Ugeiet Bl 4 gRASHTH & | i - 29 3 W 3ffebd uREIoHrST S 4d & € cwap § afiifed § 3 Bied gu, dusie
@1 Y 2 URTGISHTY T Fa¥et &1 3t 10 TfasHTG S 2-

Sl. District | Name of | Project Name Project [Sector|Tranche As per AMRUT 2.0 Portal
No. Urban ID No. Total Capex | O&M | Central | State ULB 15th Public | Status of
Local Project | (inCr.) | Cost |Assistance| Share | Share | Finanace Private | CWAP/D
Body Cost (Cr.) (inCr.)| (inCr.) (inCr.) | (in Cr.) |Commission Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Chanelization of CWAP
Gorkahpu
1 Gorakhpur Gordhaiya Nala-| NA | Sewer NA 93.72 93.72 0.00 31.24 58.74 375 0.00 0.00 Approval
r M.Corp
Phase 2 Pending
Extension of
Water Supply CWAP
Varanasi
2 Varanasi scheme in the NA W/S NA 536.83 536.83 0.00 134.21 35968 | 4295 0.00 0.00 Approval
M.Corp
old CIS Varuna Pending
area under
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Sl District | Name of | Project Name | Project |Sector|Tranche As per AMRUT 2.0 Portal
No. Urban ID No. Total Capex | O&M | Central State ULB 15th Public | Status of
Local Project | (inCr) | Cost |Assistance| Share | Share | Finanace Private | CWAP/D
Body Cost (Cr.) (inCr.) (inCr) (inCr.) | (in Cr.) |Commission Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Varanasi M Corp
Extension of
Water supply
scheme in
CWAP
Varanasi |District 2 (B) and
3 Varanasi NA W/S NA 260.78 260.78 0.00 65.19 174.72 20.86 0.00 0.00 Approval
M.Corp |2 (C) of Old
Pending
Trans Varuna
under Varanasi
M.Corp
Sewerage
scheme in
District 2 (B) and CWAP
Varanasi
4 Varanasi 2 (C) of OId NA Sewer NA 607.27 607.27 0.00 151.82 406.87 48.58 0.00 0.00 Approval
M.Corp
Trans Varuna Pending
Zone of Varanasi
M.Corp
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sl. District | Name of | Project Name | Project |Sector |Tranche As per AMRUT 2.0 Portal
No. Urban ID No. Total | Capex | O&M | Central | State uLB 15th Public |Status of
Local Project | (inCr) | Cost |Assistance| Share | Share | Finanace Private | CWAP/D
Body Cost (Cr.) (inCr) | (inCr) | (inCr) | (inCr.) |Commission|Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Sewerage
Scheme in CWAP
Varanasi
5 Varanasi Lahartara Zone NA Sewer [ NA 633.75 633.75 0.00 158.44 424.61 50.70 0.00 0.00 Approval
M.Corp
under Varanasi Pending
M. Corp
Sewerage
Scheme in CWAP
Varanasi
6 Varanasi Dinapur Zone NA Sewer [ NA 867.53 867.53 0.00 216.88 581.24 69.40 0.00 0.00 Approval
M.Corp
under Varanasi Pending
M. Corp
Sewerage
Scheme in CWAP
Varanasi
7 Varanasi Chitaipur Zone NA Sewer [ NA 811.41 811.41 0.00 202.85 543.64 64.91 0.00 0.00 Approval
M.Corp
under Varanasi Pending
M. Corp
Sewerage CWAP
Varanasi
8 Varanasi Scheme in CIS NA Sewer NA 699.58 699.58 0.00 174.89 468.72 55.97 0.00 0.00 Approval
M.Corp
Varuna Area - Pending
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Sl District | Name of Project Name | Project |Sector|Tranche As per AMRUT 2.0 Portal
No. Urban ID No- | Total | cCapex | 0&M | Central | state uLB 15th Public | Status of
Local Project | (incCr.) Cost |Assistance| Share | Share Finanace Private | CWAP/D
Body Cost (Cr.) (inCr) | (incCr) (in Cr.) | (in Cr.) |Commission Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
District 1 under
Varanasi
M. Corp
Sewerage
_ |Scheme in CIS CWAP
Varanasi
9 Varanasi Varuna Area - NA  [Sewer| NA 854.45 854.45 0.00 213.61 57248 | 6836 0.00 0.00 Approval
PHEaHR District Il under Pending
Varanasi M.Corp
Sewerage
_[Scheme in CWAP
Varanasi
10 | Varanasi Lamahi Zone NA | Sewer| NA 869.36 869.36 0.00 217.34 582.47 69.55 0.00 0.00 Approval
MiCarp under Varanasi Pending
M Corp
Construction of
100 MLD STP at CWAP
11 Agra e Dhandhupura NA  [Sewer| NA 174.41 174.41 0.00 43.60 116.85 13.95 0.00 0.00 Approval
N under Agra Pending
M. Corp
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Sl District | Name of Project Name | Project |Sector|Tranche As per AMRUT 2.0 Portal j
No. Urban ID No. Total | Capex | O&M | central | state ULB 15th Public | Status of
Local Project | (incCr.) Cost |Assistance| Share Share | Finanace Private | CWAP/D
Body Cost (Cr.) (inCr) | (incr) (inCr) | (in Cr.) [Commission Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Sewer Network
and House
Connections in
04 Nagar Wards

of Nagar Palika

Budaun |Parishad, CWAP
12 Budaun 5pE Tt NA | Sewer| NA 63.10 63.10 0.00 21.03 39.55 2.52 0.00 0.00 Approval
(Lotanpur - 01, Pending
Civil Line Dwitiya
- 2, Pinwadi - 7
and Brahmpura -
21).
Technical
Upgradation of
M.athura- the Existing 8.0 CWAP
13 | Mathura |Vrindavan L5 (s NA |Sewer| NA 20.64 20.64 0.00 6.88 12.93 0.83 0.00 0.00 Approval
M.Corp Sewage pending

Treatment Plant
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Sl District | Name of Project Name | Project |Sector Tranche As per AMRUT 2.0 Portal
No. Urban ID No. Total Capex | O&M | Central State ULB 15th Public | Status of
Local Project | (inCr.) Cost |Assistance| Share Share | Finanace Private | CWAP/D
Body Cost (Cr.) (inCr) | (incr) (inCr) | (inCr) Commission Patnearship PR
(ULB) Approval
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
located at Mant
Road, Vrindavan
under Mathura -
Vrindavan Nagar
Nigam to SBR
Technology
Total 6,492.83 | 6492.83 1637.98 | 4342.50 | 512.33

U dfg, w%mﬁmaﬂﬁ?ﬁ%%uﬁﬁwﬁmmwmmmmmm(SHPSC)
ERT P FaRITRT= wd-weafa @ srwites e fvar wr)

31 7 93 FY=IaTe IA g |
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